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N IN THE CENTRAL ADMINISTKATIVE TRISBUNAL : AYDERABAD BENCH
AT HYDERABAD
' !
0.A.No,1392/94 Date of Order: 29,11, 94
BETWEEN :
M.Bal Ram .. Applicant,
)
AND . - ' ;
%
1, The Sub Divisional Officer,
Te lecommunications, Kamareddy.
2. The Telecom District Engineer,
Nizamabad,
3, The Chief General Manager,
Telecommunication, Doorsanchar
Bhavan, Hyderabad. , .. Respondents,
Counsel for the Applicant .. Mr,K.Venkateswara Rao
Counsel for the Respondents .. Mr.N,R,Devraj.
CORAM:
HON'BLE SHRI SUSTICE V. NEELADKI W 3 v avss——ase e -
HON ‘BIE SHRI R,RANGARAJAN : MEMBER (BDMN.)
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JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member (Administrative) [

Heard Sri K.Venkateswara Rao, learned counsel
for the applicant and Sri N.R.Devaraj, learn=d Standing

Counsel for the respondents,

- 2. The applicant pleads that he was initially engaged

as Casual Mazdoor under the control of the respondents with
effect from 5.1.1984 to 3U,.ll,.l¥Y54 anu TNELEdLtEL s wao

engaged periodically i.e. from 1.2.1985 to 30.4.1985,
1,2,1986 to 31.5.1986, 1.11.1987 to 31.1.1988 and lastly
from 1,5,1989 to 30.6.1989, Thereafter his services were

terminated and later he was not re-engaged, This OA has

entitled for reengagement as Casual Mazdoor under the control

of the Telecom District Engineer, Nizamabad in terms of
the 1nstructions 1ssueaq Yy UHe Llleuvuul UE&IGL&L, LT T W AT A —

nication and also as per Lr.No.TA/ILC/1-2/IIT dt. 21.10.1991

and No.TA/RE/R1lgs/Corr., dt. 22.2,1993 issued by R-3

- - -

him as illegal, arbitrary, discriminatory and violative of

Articles 14:& 16 of the Constitution of In&ia.

- Te— o — - —_——— T — — - -~

not engaged after 30.6.1989 for any considerable period.

Hence, the Question of condoning the break does not arise,

.~ - o e

|
of his earlier service in different spells,

-

) N | a3/



: 3 ‘

L 1]

4, In view of what is stated by the applicant, it

has to be presumed that he had gained some éxperience

~in the work in the Telecom Department, So, it is in the

interest of the department, if :he is engaged in p‘_fefe;enge
to a fresher whenever work is available, Sé, Q@ﬁﬁly
relief that can be granted is to direct the 2nd respondent
to re-engage the applicant as Casual Mazdoor in preference
to freshers whenever there is v#ork. If the applicant is
going to be engaged in pursuanée of this order, none shall

¢
be retrenched who are already in service.:

5. - The UA 1S Ordered aCCOIULNYLY @T Uit aunIsoTwun

stage itself. No c:osts.\

v - = L Sl el . ‘
(R.Rangarajan) ‘ : (V.Neeladri Rao)
Member (Admn., ) ! Vice Chairman :
, u-q‘_cu - !lynuv.‘ R e WVV”“’_’V_L—
Al

Grh. Deputy Registrar(J)cc

‘The sub Divisional Officeér,

Telecommunications, Kamareddy;-
The Telecom Dist.BEngineer, E Nizamabad.
The.Chief. _General Managaer. Telecommunication,

e N e B GRS

One copy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd.

One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.

AN mmmre e T iAW ar CAT.PuA. | : ‘
One spare COpYe. o -
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IN THE CENI‘P.AL ADMINISTRA [IVE TRILL. L
I-‘YDERA.;:AD BENCH AT HEYDERAE:.D

_ L
, THE HOL! BLE 'MR.JUSTICE V.HEELADLT ko
: VICE~CHAIRIMAN
o .

. AND
i

: N
THE HON'BLE ‘MR.R. RAI\.GARA ANz M(ADM)

DATED: 2A~\\ -~1994

i -
ORBER/JULGEMER¢) |

" MJ.A./R.A/C. J—LE No.

S Aqq

. T.A.No. (w.p. / ¥

Admlited and Interlm directions
issu

R

" Disposed of with directions.

Dismissed. ' W
P£n£&09

i-[usmlssea as withdrawn EL/”,ﬂfff
Iusmlssed for default

. Ordered/ReJected

‘No q;der as to costs.
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